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CONVENTION ON ENVIRONMENTAL IMPACT ASSESSMENT IN A 
TRANSBOUNDARY CONTEXT 

 

ESPOO, FINLAND, 25 FEBRUARY 1991 
 
 

AMENDMENT TO THE CONVENTION ON ENVIRONMENTAL IMPACT 
ASSESSMENT IN A TRANSBOUNDARY CONTEXT 

 
CAVTAT, 1-4 JUNE 2004 

 
ADOPTION OF AMENDMENT 

 
 

The Secretary-General of the United Nations, acting in his capacity as depositary, 
communicates the following: 
 

At the third meeting of the Parties to the above Convention, held in Cavtat, Croatia, from  
1 to 4 June 2004, the Parties adopted, in accordance with the procedure laid down in article  
14 (3) of the Convention on Environmental Impact Assessment in a Transboundary Context, the second 
Amendment to the said Convention as set out in Annex VII to the report of the Third Meeting of the 
Parties (Decision III/7). 
 

In accordance with its article 14 (4), Amendments to the above Convention adopted in 
accordance with paragraph 3 of this Article shall be submitted by the Depositary to all Parties for 
ratification, approval or acceptance.  They shall enter into force for Parties having ratified, approved or 
accepted them on the ninetieth day after the receipt by the Depositary of notification of their ratification, 
approval or acceptance by at least three fourths of these Parties.  Thereafter they shall enter into force 
for any other Party on the ninetieth day after that Party deposits its instrument of ratification, approval 
or acceptance of the amendments.  
 

The authentic (English, French and Russian) texts of the amendment to the Convention are 
..... transmitted herewith. 
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